1781 Indo-China.
Border Situation

that it is too late and it has been
received after time. It was there-
fore that I put it to the House. Now
the climate is such wherein I thought,
some positive motion also might be
passed.

Shri Surendranath Dwivedy: If
there was unanimity, you could do
that. '

Mr. Speaker: ] am just putting it
to the House that they might recon-
gider this. 1 am not taking any sides
or expressing my view. [ just want
to know the views of the House. I
had thought that all would be united
In that. Therefore I put it to the
House that if all are united. we might
take it up. |

8hri Frank Anthony: May I make
a submission? The Maharaja says
he wants to press his substitute
motion. I thought he had asked for
leave and was given leave to with-
draw it.

Mr. Speaker: Yes. 1 had put that
also 1o the House.

Shri Frank Anthony: 1 would
request the Leader of the House also
not to press this particular substitute
motion. There has been a  certain
splintering of lances. The fact that
the other substitute motions have
been withdrawn surely is an endorse-
ment of the Prime Minister's policy.
We did emphasise the fact that we
must give the appearance of complete
unanimity. Now if that motion is
pressed and even if  somebody
abstains, it would be bad.

Shri Surendranath Dwivedy: How
is it going to help the Prime Minister
if there is a snap vote?

Shri Jawaharlal Nehru: I do not
want this substitute motion to be
placed before the House if any section
of the House objects to it and if they
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€eel that broadly speaking the object
of it has been attained.

May 1 ask you, Sir, if the amend-
ment moved by the Maharaja of
Kalahandi is going to be put to the
vote of the House or has it been

disposed of?
Some hon. Members: No, no.

Mr, Speaker: It has been disposed
of.

Now, 1 think, because the hon.
Members on the Opposition have also
now expressed that the speech of the
hon. Prime Minister was unexcep-
tionable and was acceptable to every
section of the House, there is no need
for our passing any motion with
regard to that. Everybody is agreed
and supports everything that has been
said by the Prime Minister. There-
fore, there is no need for putting that
motion to the House.

We shall now pass on to the next
item on the Agenda.

13.31 hrs.
MOTION RE: REPORT OF U.P.SC.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir. I beg to move:

“That this House takes note of
the Eleventh Report of the Union
Public Service Commission for
the period 1st April, 1960 to 31st
March, 1861, together with the
Government’s Memorandum there-
on, laid on the Table of the House
on the 18th June, 1962."

Sir, it has been the practice, year
after year, to take into account the
report of the U.P.S.C. with a view to
see whether any special consideration
is necessary either for their observa-
fions or for their recommendations,
if any. I am happy to find that the
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U.P.S.C. has on the whole been satis-
fied with the Government's reactions
to the report, though here and there,
naturally, they make certain observa-
tions which have to be followed or
in respect of which certain considera-
tion has to be given by the Govern-
ment after the report is received.

Now, I would like to point out one
very important thing in this respect.
Year after year, whenever the reports
are received, the Government has
been giving the fullest amount of
consideration to them with a view to
accepting their recommendations to
the fullest possible extent. In the
year under report you will find that
in respect of 12,800 cases the opinion
of the UPS.C. was sought, and it
ought to be gratifying to the hon.
Members to find that only in four
cases out of these 12,800 have the
Government been in a position to
depart from their advice,

13.34 hrs.
[Mr. DeruTy-SprEAKER in the Chairl

In spite of the largest number of
references in which they have given
their advice, the Government have
been following the practice of accept-
ing their advice and acting upon it
as much as possible.

Under the Constitution, there are
are certain matters, especially dealing
with the services, where the advice
of the UP.S.C. has to be sought. As
I have already stated, generally we
accept the adwvice of the UP.S.C,
though in certain cases in the public
interest or on public grounds it
becomes absolutely necessary for the
Government to depart therefrom. This
will be clear to hon. Members from
the fact that we have been all along
in a mood to accept the advice of the
U.P.S.C. to the fullest extent possi-
ble. I shall read only a few figures
giving the number of cases referred
tu the UPS.C. for advice and the
number of cases in which we have
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departed from their advice. In the
year 1956-57 there were 10,500 refer-
ences and only in respect of one of
them the Government was in a posi-
tion to depart from their advice. In
the years 1957-58 and 1958-59 we
accepted their advice totally. That
means there was no case of any
difference of opinion or there was no
occasion to dissent from the advice
tendered by the UP.S.C. In the year
1959-60—the year previous to the one
for which their report is before the
House—there were 15,136 references
to the UP.S.C. Their advice was
departed from only in respect of one
case. And, as I have already stated,
In the year under reference, only in
four cases the Government were com-
pelled to depart from the advice given
by them. It was not actually one of
the cases, but there was a case where
certain rules had to be framed by
the Government and a decision taken
by the Government on principle.

You are aware, Sir, that in respect
of the IAS and the IPS and certain
other examinations the UP.S.C. have
a combined examination. What they
do is, they advise us as to the manner
in which the results have to be ulti-
mately followed up. It was found on
a number of occasions that in respect
of the TAAS the period of probation
ought to be increased to iwo years.
What happens now is, after the
results are out and the recommenda-
tions have been received a certain
procedure is gone through. For
example, there is the medical exami-
nation, the wverification of character
and such other things. Then offers of
appointment are given to the candi-
dates who are appointed to the IAAS
and to the various cadres in the Siate
services.  Thereafter, as you must
have seen, the Government have a
National Academy of Administration
stationed at Mussorie. There the
candidates undergo for five months
what is known as the foundational
course, Thereafter there is a regular
course for certain other candidates as
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also for the IAAS. Then they are
token to wvarious places of adminis-
trative and developmental importance.
With that the first year’s course is
complete and a probationer's exami-
nation is held by the UPS.C. After
that they are confirmed or other
necessary steps are taken. It was
found by experience that it would be
advantageous to have, instead of a
one year’s probationary course, a
two-years' probationary course con-
sisting of one year at the National
Academy, Mussorie and one year's
actual, what can be called, field
experience in the various distriets.
That is absolutely essential. When
we have a number of develop-
mental projects in hand, these
administrative officers also will have
to deal with them to a large extent
in the interests of the country.
Secondly, we have been attempting,
as far as possible, to establish a Wel-
fare State, and in the case of a Wel-
fare State, naturally, the duties of
our district officers are very heavy
and they have to come into direct
contact with the people. It is for
these reasons that it was felt by
Government that there ought to be
a two years' probationer’s course
instead of one. On this point there
was a difference of opinion between
the UPS.C. and the Government of
India. But after consulting the State
Governments most of the State Gow-
ernments also thought that in the
interests of efficiency of administra-
tion there ought to be a two years’
course. Therefore, ultimately, the
Government had to depart from this
particular advice. The details or the
reasons why the Government departed
from this advice have been given in
the memorandum which we have
submitied along with the Report itself
to both Houses of Parliament. There-
fore I need not go into them except
incidentally to point out or to stress
the very strong reasons that the Gov-
ernment had so far as these four
cases were concerned for departing
from the advice of the UP.S.C.

Then I would make a wvery short
reference to certain other points and
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leave hon. Members to make their
own observations. So far as tempo-
rary appointments were concerned,
there was a time when the largest
measure of criticism was addressed
to the Government by the U.P.S.C.
Now gradually things are being
rationalised. The policy that is
followed with the consent of the
U.PS.C. is that when Government
feel that certain high appointments
have to be made for a period beyond
one year, there ought to be a refer-
ence to the UP.S.C. and their viewsa
or recommendations have to be ultie
mately considered by them. But when
in a large Government like ours
where it becomes necessary to make
certain appointments for a shorter
period or where there are -certain
departments which are more or less
of a temporary character and not of
a permanent character, in the interest
of the immediate work that has to be:
got done, Government have the power
to make such appointments. The
U.P.S.C. also have recognised that if
the appointment was to be for a
period short of a year, Government
are entitled to make such appoint-
ments. But there also a further
safeguard was added. If after six
months the Government feels that
this appointment is likely to go beyond
one vear, a reference has to be made
to the UP.S.C. On the whole this
policy the salutary principles of
which were evolved in consultation
with the U.P.S.C. has been followed.

There are certain cases to which 1
shall make a short reference after-
wards. Sometimes it becomes diffi-
cult to approach the U.P.S.C. in time.
For example, it is not humanly possi-
ble under certain circumstances to
anticipate whether the appointment
will be for one year or will not exceed
one year. Secondly, throughout Gov-
ernment have been anxious to see
that economy measures are followed
and that all the posis are not filled
for all time to come as a matter of
course. Therefore under such circum-
stances Government have to consider
the whole matter and oftentimes some
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more consideration is given by Gov-
ernment. Then Government might
«come to the conclusion that a refer-
cnce which was made to the UPSC
‘might not be necessary at all and
‘Government request the UPSC not to
proceed with it on the grounds of
£fconomy.

May I point out that we have got
;2 constant Economy Unit which
throughout the year goes into the
wquestions of various appointments
‘with a view to see whether any
economy can be effected by not
‘making posts permanent which are of
‘a temporary character. After the
advice of the Economy Unit is
received Government considers
whether a particular post in respect
of which the TUPSC have been
approached should at all be filled—or
‘whether the work can be done by any
.other person. When Government
comes to the conclusion that in such
cases the appointment need not be
anade, Government has to inform the
UPSC that their procedure regarding
that particular appointment need not
be: followed.

In the present Report some criti-
cism has also been offered by the
UPSC regarding two circumstances.
One is delayed or cancelled references
and the other is delayed appoini-
ments. So far as the appoiniments
are concerned. it is for the UPSC to
make recommendations and after the
recommendations are made certain
formalities. ..

Shri Sham Lal Saraf (Jammu and
Kashmir): 1 would like to make a
submission. The hon. Minister should
place this Report before the House
and after hearing the viewpoint of
hon. Members he should give a reply.
My feeling is that certain informa-
tion that the hon. Minister is giving
he may have to give again. For
instance, I may have to ask one or
1iwo things and he may have to repeat
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what he has said so far. So, my sub-
mission is that the hon. Minister
should only place the Report on the
Table of the House.

Mr, Depuaty-Speaker: The Report
has already been placed on the Table
of the House.

Shri Datar: So far as his first point
is concerned, the Report has been
placed on the Table of the House
along with our memorandum long
ago. So, there is no force so far as
that point is concerned.

So far as the second point is con-
cerned, I am placing these circum-
stances with a view to shorten the
discussion as far as possible. That is
the reason why I have made a refer-
ence to these general points and not
L the specific points which I am
leaving entirely to the hon. Members.

In certain cases, as I have stated.
the uppointments have to be delayed
till after the formalities have been
gone through. In respect of the
delayed references also I have already
given the reason.

Then, the UPSC have been advis-
ing us, quite correctly, regarding
what is known as forward planning
and co-ordination. When more posts
of a similar nature carrying the same
duties are reguired to be filled up,
the UPSC desire that we ought 1o find
oput this wyear as to what would be
the extent of our requirements in
respect of a particular tvpe of post
next year. That is what is known as
forward planning. Since 1957 the
Government have been following this
very carcfully. We have also got in
the Home Ministry what is known as
the Directorate of Manpower. As far
Aas possible we try to see whether the
UPSC can give us, what can be called, .
mass recommendations about a num-
ber of appeointments though here and
there sometimes it becomes difflcult
also to get all the material in time
in view of the very large work that
the Government have to do. Con-



1789 Motion re:

sidering the enormity and the magni-
tude of the work and also the few
cases where some lack of co-ordina-
tion is found, I believe that it ought
to be considered as immaterial. There
is a great amount of work in respect
of which we have got forward plan-
ning and co-ordination.

Then I would like to make a refer-
ence to the Scheduled Castes and
Scheduled Tribes. So far as the
intake of the Scheduled Castes and
Scheduled Tribes in Government
services is concerned, it was certainly
very low. It was inadequate for a
number of years. Therefore Govern-
ment had to think of a policy of giving
them some preliminary or pre-
examination training so that they also
can comc on a par with the other
candidates, who were generally
placed in a better environment. For
that purpose about three years ago
Government took a decision to have
such pre-examination classes conduct-
ed at Allahabad. We requested the
other universities also and now it is
likely that onc university in the South
may start a similar pre-examination
course. When this was started in
Allahabad entirely at our cost, we
found thut the selected candidates of
the Scheduled Castes and Scheduled
Tribes did go through this training
wvery profitably. That is the reason
why since recently we are having a
very good intuke so far as the Sche-
duled Castes and Scheduled Tribes
are  concerned. I would therefore
make a very brief reference to what
the U.P.S.C. have stated in this respect.
1 would invite the attention of the
House to page 9 where they have
pointed out:

“The Commission are alive {o
the need for stimulating the
intake of candidates belonging to
Scheduled Castes/Tribes in Gov-
ernmenl services in  respect of
posts reserved for these communi-
ties.”

In such cases, in addition to the train-
ing that they get, there is also maxi-
mum relaxation of the standard of
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suitability compatible with the main-
tenance of efficient administration.
That is the reason why their number
is increasing very fast. Formerly, in
some cases, hardly one or two could
be had for the 1.AS. or the LPS. or
Class 1 service. Here, in the year
under report, you will find that 32
Scheduled Caste candidates and 11
Scheduled Tribe candidates were
recommended on the results of the
examination so far as the I.AS, and
IP.S. are concerned. Therefore, that
is a point which may kindly be noted.
That would show that the Scheduled
Caste and Scheduled Tribe candidates
require some training, in view, as I
said, of the lack of congenial atmos-
phere. If they pass through it, they
would hold their own even with the
candidates from other communities.

In some cases, a complaint has been
made that the requisition was can-
celled. I have pointed out the reasons
why it had to be done so far as 4
cases are concerned. I would leave
the matter to the hon, House because
in our memo we have given detailed
reasons and if it becomes necessary,
I shall make a brief, reference to.
them. But, on the whole, 1 am very
happy to find that the report of the
UP.S.C is satisfactory to the largest
extent possible and I should like to
place on record the Government's
appreciation of the very important
work that the UP.S.C. have been
doing in this respect.

So far as the orbit of the discussion
i1s concerned it is open to hon, Mem-
ber: to complain against whatever
Government does. The UPS.C is a
very high and dignified body and I
should request hon, Members to exer-
cise the greatest amount of restraint
50 far as their complaints., if any,
against the U.P.S.C. is concerned. But,
they are entitled to criticise the Gov-
ernment 1o the fullest extent possible.

Mr. Deputy-Speaker: Motion moved:
“That this House takes note of the

Eleventh Report of the Union Pub-
lic Service Commission for the
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period 1st April, 1960 to 31st
March, 1861 together with the
Government’s Memorandum there-
on, laid on the Table of the House
on the 18th June, 1962.”

Shri Yallamanda Reddy (Marka-
pur): Mr. Deputy-Speaker, now, we
are discussing the Report for the year
1st April, 1960 to 31st March, 1961.
That means, we are discussing this
report after 13 years. Article 323 (1)
of the Constitution says:

“It shall be he duty of the
Union Commission to present an-
nually to the President a report
as to the work done by the Com-
mission and on receipt of such re-
part the President shall cause a
copy thereof together with a
memorandum explaining as res-
pects the cases, if any, where the
advice of the Commission was not
accepted, the reasons for such non-
acceptance to be laid before each
House of Parliament.”

Therefore, I am sorry to bring to the
notice of the House that this report has
not been placed on the Table of the
House in time and a discussion has not
taken place.

Als;o about this memo submitted by
the Government, I have to say this. It
is clearly stated here that they have
to give reasons where the advice of
the Commission has not been accepted
by the Government. But, in the memo
there are only two aspects. The prin-
cipal policy matters are explained. On
the other matters mpertaining to so
many things, regarding promotions,
regarding appointments, and s3 many
other things, the Commission disagreed
with the Government. But the Gov-
ernment have not given any explana-
tion in detail. Of course, the hon. Minis-
ter now comes here and he has
made a statement. But, it is the duty
of the Government that they give in
their memo an explanation wherever
they disagreed with the Commission
and wherever the Government did not
accept the advice offered by the Com-
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mission. In that respect, the Govern-
ment failed to give with full details
their reasons for not accepting the
advice of the Commission. There are
many cases of irregularities, delays in
reference regarding appointments and
promotions, The Government or the
Home Ministry should have given de-
tailed reasons why they have not ac-
cepted the advice tendered by the
Commission,

Regarding our civil services, I would
submit a word. The whole fabric of our
civil services is as it was in the past.
There is no serious break from the
past to suit our econditions in the coun-
iry. After Independence, certainly,
the country wants to make a radical
effort to reconstruct itself, to develop
into an industrial country. Of course,
we are trying to build our country
through all these plans, But, the super-
structure or the fabric of the civil
service has not been changed to suit
the conditions and needs of the coun-
try. For instance, the I. A. 5. officers
are people who come from their colle-
ges and get through the examinations
and after one year's probation, they are
appointed in some district or some-
where else. But, these people, because
thev have no practical experience, be-
cause they do not rcally grasp the as-
pirations and ambitions of the people,
could not sympathetically understand
their problems and try to help them
in solving their problems. They would
simply look into the rules, books and
codes and if a rule says a certain
thing, even if it goes against the whole
village or the whole taluk, the officer
will cling to his rule and it will go
against the masses, Our Government
and our leaders should have very seri-
ously tried to have a civil service
which could suit our conditions, which
could help our masses to construct and
build our eountry. Words have been
said many times; but in practice, it has
not been achieved.

The Government have appointed a
Committee to suggest ways and means
about this—a committee called Public
service (Qualification for recruitment)
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committee. This committee has been
constituted, I think, in 1854. I am not
happy over the composition of the
committee or the work of the com-
mittee that has been done. Even as
regards the recommendation that has
been made by the committee that Uni-
versity degrees may not be pressed as
a qualification for the lower services,
I do not know how far this Govern-
ment are implementing it. '

There are so many opinions about
our services, about our education, and
¢ muay radical re-organisations must
be done. In order to bring a change
in our services, we must have a change
in our educational system. Of course,
that is 8 big thing. However, I can
submit that our civil service has not
been built to suit the conditions and
needs of the country now,

Coming to the important policy mat-
ter that the hon. Minister said about
the combined competitive examina-
tion, the stand taken by the Govern-
ment, to some extent, is a good thing.
Because, the Government want to give
to a student not only two chances in
a particular examination but alsa in
three varied examinations. A student
may not be qualified in a particular
examination, say the LA.S. He may
qualify in Class II or in the Central
Secretariat service or in the I, P. S.

Therefore, the attitute of Goven-
ment in this regard is very near to the
truth and is what it ought to be.

14-hrs.

Regarding the praoposal to enhance
the period of probation to two years
in the case of the IAS officers, I think
it is most commendable. At present.
after the students finish their collegc
education, they appear in the campeti-
tive examination held by the UPSC,
and those who are selected for the IAS
spend one year or six months at the
Naional Acadamy of Adminisration,
and then they are straightway ap-
pointed in some particular office and
are assigned some important job,
though, in practice, they do not have
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any touch with so many problems in
real life. So if the period of probation
is increased from one year to two years,
it will cerainly help in giving them
experience in the practical aspects of
their work,

1 think that even in the past an IAS
officer used to go the village and take
training under a village karnam, re-
venue inspector and tahsiladr, so that
he might know the real implications of
land revenue and revenue administra-
tion etc. Seo, it is good that Govern-
ment have now proposed to extend the
period of probation, and it would be
better if these offiers are kept for at
least one year at the taluk and village
levels, and entrused with all these
works, such as community develop-
ment, block administration, village ad-
ministration, taluk administration ete.
For, there they can come in touch
with so many problems that come in
the way of the people and come in the
way of the real development of the
country,

I could give an example In 5 parti-
cular village, the people have dug so
many spring channels by themselves,
and they had cultivated nearly a
thousand acres, ang they had grown
good paddy. But the village karnam
wag not well off with the villagers,
and so also was the revenue inspector,
and so, they had actually gone and
booked a case for penalising the ryots,
according to certain supposed rules. I
represented that case for nearly two
years. Because the officen; concerned
did not know pracically what was
happening in the villlage, they could
not appreciate the difficulies of the
ryots. But, after two years, cne par-
ticular officer went to the village and
studied the whole robplem in person,
and he could really appreriate the
difficulties, and at the time of the
jamabandhi he quashed the whole
penality. I can give so many instances
like this.

The remedy for thig kind of situa-
tion is that the IAS probationers
should be there in the villages for
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nearly a year or fifteen months, study
the records there and study the diffi-
culties of the peasants and the pro-
blems of the people there, especially
in relation to the development pro-
jects.

In regard to the police verification
af character and antecedents of candi-
dates after selcetion by the UPSC, 1
have to submit one thing. namely that
this must be done by the UPSC itself,
ba2rause that has been stated in the
Constitution itself. What happens at
present ig this, and this question has
been ratsed in this House so many
times. Some people, who are supposed
to be Communists, or who are sup-
posed to be the sympathisers of the
Communist Party, or who are suppos-
ed to be members of the students
federation or who are supposed Lo be
members of the kisan  sabha
trade uniomr; or who are supposed to
be in association with these organisa-
tions are eliminated from the services
in spite of the fact that they have got
good marks and they have been se-
lected by the UPSC. This is certainly
a very bad thing, and it goes against
the very spirit of the Constituton,
because it has been puaranteed in the
Constitution that there shall be no dis-
crimination, and the UPSC should
look into all these things,

In an earlier session, the Home Mi-
nister had stated that no circular or
no instruction had been sent from the
Centre to the States to that effect. ]
may humbly submit that not only the
Home Minister here but even his
counterparts in the States are pro-
claiming that they are not doing any-
thing in that manner, but in practice.
they are doing the same thing, and in
fact, they are doing even worse things
with regard to so many people who
have nothing to do with the Com-
munist Party; simply because those
persons are supposed by some persons
in authority to be communists, or
sfmply because they are not liked by
some people in authority, they are
being eliminated from these services.
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When this question was brought up
in the West Bengal Legislative Assem-
bly, Dr. B. C. Roy had stated:

“Government had to satisfy them-
selves that applicants for Govern-
ments services—

(a) had no prior coaviction for a
criminal offence;

(b) are not persons who have been
dismissed from Government servicej
or

(c) did not belong to an association
which resorted to subversive activi-
ties.”.

Under the term ‘subversive activities,”
the Centre has clarified the thing and
sent a note to the State Governments.

This term includes association with
the Communist Party, Swatantra
Party, Jan Sangh, the Revolutionary
Socialist Party etc. According to this
interpretation, persons who have any
association with all these parties are
briag eliminated in every State.

Regarding the Kerala State, I would
like to read out one particular state-
ment made by the ex-Chief Minister
Mr., E. M. S. Namboodiripad. He said.
about this Home Ministry's circular,
that:

“I also informed the House that
from my knowledge of the files
connected with it I could assert
that there was a written instruc-
tion from the Central Home Minis-
try to the effect that those who
have a record of asociation with
the Communist Party are to be
denied appointments since they
should be deemed to have partici-
pated in subversive activities.”.

This was the statement made by the
ex-Chief Minister of a particular State
after he had seen all the records.

Coming to the Andhra Pradesh
State, unfortunately, I have mnot
brought that ecircular here with me
today, but I have seen that circular.

Shri Sham Lal Saraf: May [ know
what Mr, E. M. S. Namboodiripad did
with that circular; did he continue it
or did he change it?
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Shri Yallamanda Reddy: He had
quashed that circular. Generally, the
Kerala Government did not attach
much weight to that interpretation of
the term ‘subversive activities'. Bul
they took into account only other thing
which were against the appointment
ot those persons to Government ser-
vice,

So far as the Andhra Pradesh Gove-
rnment are concerned, they have cate-
gorically issued a circular. Unfortu-
nately, I have not brought that circu-
lar here today, but 1 have seen it,

According to that circular, people
having association with Communists,
Swatantra Party, Jan Sangh, or the
Revolutionary  Socialist Party or
Muslim League must be eliminated,
1 know of so many cases where sim-
ply because they were not {riendly
with the Congress people in a parti-
cular village, after they had been
appointed to the particular high
offices there, they have beepn dismis-
sed without being given any reasons
whatsoever. The order merely read
“Your services are not required any
longer'. That was the only sentence
in the order. Ewven natural justice
demands that after they are dismissed,
they should at least be given the
reasons but that also is not being
done everywhere. [ could give one
or two examples in this regard.

In Kerala, there were as many as. ..

Mr. Deputy-Speaker: That concerns
only the State Public Service Com-
mission and not the U.PS.C. That
is not relevant here.

Dr., Melkote (Hyderabad): The hon.
Member should produce the proof, o
that other Members could challenge
it.

Shri Yallamanda Reddy: I am say-
ing that because of the instructions
from the Union Home Ministry, these
persons have been dismissed.

Mr., Deputy-Speaker: He may refer
only to those cases,
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Shri Yallamanda Reddy: 1 am not
mentioning the cases of persons be-
longing to the State Civil Service, but
I am referring only to those in the
All India Serwvices.

Mr. Deputy-Speaker: So far as the
State Civil Services are concerned,
the State Governmentis are responsi-
ble for them. If there are any inst-
ances in the All India Services, the
hon. Member can refer to them.

Shri Yallamanda Reddy: That s
true, but the whole State Adminis-
tration is being guided by the Cen-
tral Government,

Mr. Deputy-Speaker: That has to be
thrashed out in the State Legislature,
and not here.

Shri Yallamanda Reddy: 1 :hall
Jeave it at that. My poirst is that the
method pursued by the Home Minis-
try at the Centre is gquite unjust,
against the interests of the country
and also against the spirit of the
Constitution, because it amounts to
saying that simply because a person
belongs to a particular section, he
cannot be admitted into the services.
Even after the UP.S.C. has selected
them, even though they have secured
very high marks, and they have even
secured the first place, they are being
¢liminated. That is a very bad thing.
This is how the element of MacCarthy-
ism is being introduced in the ser-
vices. This point has been brought
to the notice of this House so many
times, but the Home Minister. ...

Mr. Deputy-Speaker: How many
cases has the hon, Member brought to
the notice of the Home Minister?

Shri Yallamanda Reddy: Seventy-
six cases from Kerala by way of
appeal to the Home Minister in this
House. Of course, the Home Ministry
says that they have not issued any
such circular. ...

Mr. DLreputy-Speaker: The hon.
Member should bring particular ins-















































































































